
CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commerciel Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated s 23 DEC1988 

REVIEI APPLICATION NOS. 111 to 129/88 

IN APPLICATION NOS. 144 to 147.1, 149 to 159 & 161 to 164/88(F)- 

Applicants . 	 . 	. 	 Respondents . 

Shri N. Raghevendra &. 18 Ore 	V/s 	The Secretary, :M/o ConnunicatioflS, New Daihi 

&4Ors 

To 

1.. Shri N. Raghavendra 
'Assistant Engineer 
Rural South. 
Bangalore Telecom 
Bangalore -.560 020 

Shri K. Ramaich 
Assistant Engineer 
CC. II, City Exchange 
Bangalore - 560 027 

Shri Abdur Ra'sheed 
Assistant Director 
Office of the General. Manager 
Teiscommunicat ions 

. Bangalore —560 009 

4. Shri K.S. Nagaraja 
Assistant Engineer 
Tale phone Exchange 
Plysore 

S. Shri 'A. Narayana Rao 
Assistant Engineer 
Rural, North Telecom Dist 
Bangalore 

6. Shri K.S. Putturaya 
Assistant Director 
Office of the General Manager 
Te lecàrnmunicat ions 
Bangalore - 560 009  

Shri Narayanaswamy 
Directory Officer.  
City Telephone Exchange Building 
Bangalore 

Shri U.S. Nagaraju 
Assistant Engineer (Cables) 
Lakshmipura 
Mysore 

Shri K. Shivaswamy 
Assistant 'Engineer 
Telephone Exchange 
Shimoga 

Shri D.N. Rangaswamy 
Assistant Engineer 
Fault Control (Coéxial) 
Telecom Building 
Bangalore 

Shri B.S. JayashankaraswalflY 
S.D.C. Telephones 
C.K.G. Division 
Mudigare 
Karnataka 

Shri 6, Padmanabha Hande 
S.D.O. (Phones) 
Udupi (Dakehina Kannada) 



Shri M.N. Krie na Murthy 
Assistant Engi set (Trunks) 
Telephone Exch nge 
Mysore 

Shri 8. Anantharamu 
Assistant Engi4eer (I) 
Office of the General Manager 
Telephones 
Bangalore - 560 009 

Shri M.P. Hanu,enth8 Rec 
Assistant Diretor 
Office of the. General Menagev 
TelecommuniC5t.oflS 
Karnataka Circle 
Bangalore.— S66 009 

DrM.S. Nagar4a 
Advocate 
35 (Above Hotel Swagath) 
let Main, Gandinaar 
Bangalore - 560 009 

Subj ct $ SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER passed by this Tribunal in 

the above said Review applications on 	12-12-88, 

 ShviM.G. Nenjundaswamy 
Assistant Engineer 
Office of the General Manager 
Te lejhone6 
Bangalore Telecom District 

Bangalore - 560 009 

 ¶S1r1 'D:s 	Nã9endra 
S.D. . (Phoneh) 
Shim ga 

 Shri Venugopala 
C/o br M.S. Nagaraja 
Advo ate 
35 (Above Hotel Swagath) 
1st j'iain, Gandhinag8r 
Bangalore - 560 009 

 ShriR.R. Joshi 
S.D.. (Telegraphs) 
Raneennur 
flharsad District 

Encl : As above 

V 

SECTION OFF 
(UDIcIAL) 



REVIEW APPLICAT0NN0S. 111 TO 129/1988 

Shri N. Raghavendra, 
Asst. Engineer, 
Rural South, 
B' lore Telecom, 
Bangalore. 

Shri K. Ramaiah, 
Asst. Engineer, 
CC II, City Exchange, 
Bangalore. 

3..  Shri Abdur Rasheed, 
Asst. Director, 
C/o the General Manager, 
Telecommunications, 
Bangalore. -. 

Shri K.S.Nagaraja, 
Asst. Engineer, 
Telephone Exchange, 
Mysore, 

Shri R. Nara.yana Rao, 
Asst. Engineer, 
Rural, North Telecom Dist., 
Bangalore. 

Shri K.S.. Putturaya, 
Asst.,  • Director, 
0/ o the General Manager, 
Telecommunications, 
.Banalore. 

hri Narayanassamy, S  
ectory.Officer, 
Telephone Exchange Buldy., 

&ialore. 

U.S. Naaraju, 
Engineer, 

mipura, 
e. 

11 Applicants in R.A. 
Nos. 111 to 118/a9. 

7•. 	- 
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,;9', Shri K. Shivasuarny, 
-Asst. Engineer, 
Telephone Exchange, 
Shimoga. 

;-'••."- 

10. Shri D.N..Ranyaswamy, 
Asst. Engineer, 
Fault Control (Coaxial), 
Telecom Building, 
Bangalore. 

11 • Shri B.S. Jayashankarsuamy, 
S.D.O. Telephones, 
C.K.G. Division, 
Iludiyere, 
Karnataka. 

Shri G. Padmanabha Hands, 
S.D.0.(Phones), 
Udupi. 

Shri MG. Nanjundasuamy, 
.Asst. Engineer, 
0/0 the General Manager, 
Telephone, BG ID 
Bangalore. 

14 . Shri 0.5. Nagendra, 
SD0 (Phones), 
Shimoga. 

15 . Shri Venugopala, 
Aged '49 years, 
Asst. Engineer, 
M.W. Ilangalore. 

Shri R.R. Joshi, 
SOD (Telegraphs), 
Ranibennur, 
Oharuad District. 

Shri M.N. Krishna Murthy, 
Asst. Engineer (Trunks), 
Telephone Exchange, 
llysore. 

kN 	 - 
I 	Shr 1R W 	 -. 

S ..(IL,IIIQIIL.ta IdU, 

) jst. Director, 
o the General Manager, 

' Telecom, Karnataka Circle, 
-. 	Bangalore. 

(Shri Or. M.S. Nagaraja, Advocate) 

4's 	NS 
st. Engineer, (1),

ADk11,1ri B. Anantharamut-I ,

o the General Manager, 
lephones, 
nga1ore. 

'4, '—.-. O'r 

1 	 - 
'e 

— 	 C 

- 	
' 

I f 
4q 

R.A. 

	

Nós':-:119 	129/884 

V. 



I. Secretary of Ministry of 
S  

. Communications, 	. . 
- Sanchar Bhavan, 

New Delhi. 

2. The Chairman, 	. 	. 	 • 

S Telecommunication, 	 - 
Sanchar Bhvan, 
New Delhi. 	

S 	 S 

- 	
3. The Director General, 	 . 	. 

Dept. of Telecommunications, 	S 

SancharOhavan, 
S  

New Delhi. 

4, Shri P.N. 	Lal, 	
S 

Staff 	No.1735, 	
55•5 

Asst. Engineer, 
Prasad Nagar, C.T.O., 	 S 

New Delhi. 

5. Shri Brij Iviohan, 
C/a District Panager, 
Telephones, 
Lucknow (UP) 	 •..• 	Respondents. 

S 	
These applications having come up for hearing to-day, 

Vice-Chairman made the following: 

- 

CR0 ER 

In these applications made under Section 22 (3)(f) of 

the Administrative Tribunals Act, 1985 •(Act), the appli- 
-S  

cants have sought for a review of our order made on 29.9. 

1988, dismissing their Application Nos. 144 to 165 of 88 9  

	

in which they were primarily aggrieved by the higher seni- 	-• 

accorded to respondents 4 & 5 O diverse grpun-ds..5  

AU 2 
0 	 2. We heard them on 27 928 & 29th Septemteri988 and

Cr 
. 

order 	 • :' • 

\ 	
,i'tated oL/in the open court immediately ó

,  
ñ the conclu- 	J- 

. 	 : 
ion of arguments in the presence of the parie. , 

j 

	

3. The applicants have sought for a review pimarl' 	S  

on the yround that as early as 6.9.1988 (Annexure-RI), the 

Han'ble Chairman of this Tribunal, in exercise of the 



same and nonest and therefore justifies a i'eview, under 

the Act. Dr. M.S. Nagaraja learned counselHfor  the 

applicants has urged this very ground as jutifyi?i'g a 

review under the Act. 

Unfortunately for the applicants aifd  this Bench, 

the stay order granted by the Hon' ble Chairtnan on 6.9.1988 

was despatched by the office of the Principj. Bench only 

on 6.1 0.1988 and was received by this 8ench only on 

10.10.1988 which fact has also been appraisd by the 

Registrar of this Bench to the Principal Bech on 13.10.1988. 

When we heard A.Nos. 144 to 165 of 1988 and deci-

ded them the stay order granted by the Hon' 319 Chairman, 

had not been communicated to this Bench and the parties 

also did not apprise us the same to postpone their hear-

ing. On these facts as ruled by the Suprem Court in 

MULRAJ ti. NURTHY RAUHUNATH MAHARAJ (A.I.R. 1967 S.C. 1386) 

the order of stay granted by the Hon'ble Chirmancáthè' 

nto effect from 10.10.1938 and not before hat date. On 

Ts it follows that what was done by us earlier was 

'IV-efectly legal and valid and the groundt u ged by the 
f Ir 

)ajlicants does not constitute a sufficient ground for 
) 

!r view. 

Inthe light of our discussions we hold these 



' 	 . 

reject these applications at the admission stage without 

to the respondents. 

or 

E€ 	.........

mSrc 
moER iY 

Vo 	 ThLJE COPY. 

CENTIIAL aDM1NSTRA !E TRIBUNAL 
ADDITIONAL BENCH 

BANGALOBE 
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Ref 1 as  Woe. 144 to 165 Aem 
,3cee 

To 

Shri Anji Srivsatsva, 
Section Officer, 314I-I6  
Central Adeintetrativa TrLbasl, 
FU'jdkot House, Copetnicus Neeg, 
w L1h1.110001. 

Subjectia. NP 1718/88 In CA 515/07 (3ab*lpu Sench) a. 
K.k.SejaJ Vs iiiono?India$Ors, 

S..... 

I as directed to rstr to your letter No. Nil dated 20.12,5* on 
the above sijsct. 

In this cannsctjeji, please refir to this Registry letter of even 
number dated 13.10.889  In which it was intimated that A. Wos. 144 to 165/80 
of this Sench were disposed of long before the stay order ad the Hon'ble Chairman 
was received here. Pastel adcnovladgse.nt was received from your Registry for 
the s, Copy of tMs Registry latter dated 13.10.88 (with enclosure) and 

copy of the postal, eckna4sdgs.ent are enclosed for ready re?brsncs. 

ReEJaw Applications were also filed In this Registry in the Applications 
mentioned above. Copy of the order dated 12.12.88 I& NP. Woe. 111 to 129/00 
(In A Was. 144 to 1470  149 to 159, 161 to 164/88) i4 also encl. 

In view of the position explained above, notices era not being issued 
to the parties regarding tranatar of the case. If you still require the lscords, 
the ease shall be sent on hearing from you. 

Please adcnowladgs receipt. 

Yours faithfully, 

(NL). 
Cncls * As stated. 
	 Osation Cficsp (3udZII) 

4 



C1ITPAL *DMINIST*T1VE TRIBUftAL 
BAItGLORE BENCH 

N.PiN4 NURThY,, 
Sectten Officer ().1I), 

D.O.A.Nos.144 to 165/88(r) 

Dear Shri, Anji, Srivastava, 

RPAD 

lEDIATE 
lind Floor, 
Commercial Complex (BDA), 
Indira Nagar, 
Bangalore-560 038. 

Please refer to your letter No.4254(5) dated 16.9.98 enclosing a co' 
of Order dt.. 6.9.88, passed by the Hon'ble Chairman in !LP.No.1718/88 in 

0.A.575/87 of )abalpur Bench - K,K,Bajaj vs. (101 & ore. 

Your letter dt. 16.1.88 was received in this Registry only on 10th Oct'88 

A,040e.144to 165/88 indicated at Si. No.1? in Annexure 'A' to the PI.P.enc]osed 

with your Letter were disposed of by the Bengalore Bench on 29th Sep'88; teS. 

long before the stay order was received. Order dt. 2th Sp'88, at B'lore 

Bench has been conriunicated to all conccrned. A copy of the Order is eflcloaad 

herewith for reference. These facts may kindly be brought to the notice of 

the Han'ble eirman. 

Please ecknow1edçe receipt. 

By Order. 

Voure Sincerely, 

O(RAMAMuRTHY) 

(nclt As above 

Shri Anil. Srivasteva, 
Section Officer, .)udl.. I, 
Centrel Administrative Tribunal, 
Principal Bench, 
aridkot Hcuae, 
Cppernicus Marg, 
new Delhi 110 001. 

QQ/J 
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REVIEW. APPLICATION NOS. 111 TO 129/1988 

Shri. N. Raghavendra, 
Asst. Engineer, 
Rural South, 
B' lore Telecom. 
Bangalore. 

Shri K. Ramaiah, 
Asst. Engineer, 
CC II, City Exchange, 
Bangalore. 

3..  Shri Abdur Rasheed, 
Asst. Director, 
O/o the teneral Manager, 
Telecommunications, 
Bangalore. 

Shri K.S. Nagaraja, 
Asst. Engineer, 
Telephone Exchange, 
Flysore. 

Shri R. Nara.yana Baa, 
Asst. Engineer, 
Rural, North Telecom Dist., 
Bangalore. 

Shri K.S., Putturaya, 
Asst. Director, 
0/ 0 the General Manager, 
Telecommunications, 
Bangalore. 

Shri Narayanasuamy, 
Directory. Officer, 
Cit'y Telephone Exchange Buidg., 

. 	Bangalore. 

Be Shri U.S. Nagaraju, 
Asst. Engineer, 
Lak8hmipura., 

• 	Nysore. 
Applicants in R.A. 
Nos. 111 to 118/83. 
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Shri K. Shivaswamy, 
Asst.tngineer, 
Telephone Exchange,' 
Shimoga. 

10,. Shri.D.N. Rangasuamy, 
Asst. Engineer, 
Fault Control (Coaxial), 
Telecom Building, 
Bangalore. 

11 • Shri B.S.Jayashankársamy, 
S.D.O. Telephones, 
C.K.G. Divisi.on, 
Mudiyere, 
Karnataka. 

1.2. Shri G,. Padmanabha Hande, 
S.D'.O.(Phones), 
Udupi. 

13. Shri 1L. Nanjundasuamy, 
•Asst. Engineer, 
0/0 the General,Manager, 
Telephone, BG TO 
Bangalore. 

14'. Shri D.S. Nagendra, 
SOC (Phones), 
Shimoga. 

Shri Venuyopala, 
Aged 49 years, 
Asst. Engineer, 
M.W. Ilangalore. 

1 • Shri R.R. Joshi, 
SDO (Telegraphs), 
'Ranibennur, 
Oharwad District, 

17. Shri M.N. Krishna Murthy, 
Asst. Engineer (Trunks), 
Telephone Exchange, 
Mysore. 

18.'Shrj B. Anantharamu, 
Asst. Engineer, (r), 
0/o the General Manager, 
Telephones, 
Bangalore. 

19. Shri M.R. Hanumantha Rao, 
Asst, Director, 
0/ o the General Manager, 
Telecom, Karnataka. Circle, 
Bangalore. 

(Shri Or. M.S. Nagaraja, Advocate) 

Applicants in R.A. 
Nos, 119 to 129/880 
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 Secretary of Ministry of 
Communications,  
Sanchar. -Bhavan, 
New Delhi. 

 The Chairman, 
Telecommunication, 
Sanchar Bhavan, 
New Delhi. 

 The Director General, 
Dept. of Telecomrnunicatipns, 
SancharBhavan, 
New Delhi. 

 Shri P.N. 	Lal, 
Staff No.1735 9  
Asst. Engineer, 
Prasad Nagar, C.T.O., 
New Delhi. 

S. Shri Brij lohan, 
C/o District 	9anager, 

. Telephones, 
Lucknow (up) 	 •... 	Respondents. 

These applications having come up for hearing to-day, 

Vice-Chairman made the following: 

OR D E R 

In these applications made under Section 22 (3)(f) of 

the Administrative Tribunals 'Act, 1935 (Act), the appli-

cants have sought for a review of our order made on 29.9. 

1983, dismissing their Application Nos. 144 to 165 of 88, 

in which they were primarily aggrieved .by the higher seni-

ority accorded to respondents 4 & 5 on diverse grounds. 

2. We heard them on 27 928 & 29th September 1938 and 
' 	order 

dictated oG/in the open court immediately on the conclu-

sion of arguments in the presence of the parties. 

3. The applicants have sought for a review primarily 

on the ground that as early as 6.9.1988 (Annexure-RI), the 

Hon' tile Chairman cf..this Tribunal, in exercise of the 



Unfortunately for the applicants nd  this Bench, 

the stay order granted by the Han' ble Chairman on 6.9.1988 

was despatched by the office of the Princija1 Bench only 

on 6.10.1988 and was received by this 8enc only on 

10.10.1988 which fact has also been appraied by the 

Registrar of this Bench to the Principal Bnch on 13.10.1988. 

When we heard A.Nos. 144 to 165 of 1988 and deci-

ded them the stay order granted by the Hon' bla Chairman, 

had not been communicated to this Bench and the parties 

also did not apprise us the same to postpone their hear-. 

ing. Or these facts as ruled by the Suprene Court in 

MULRAJ v. MURTHY RAGHUNATH MAHARAJ (A.I.R. 1967 S.C. 1386) 

the order of stay granted by the Han' ble Chairman came 

into effect from 10.10.1938 and not before that date. On 

this it follows that what was done by us ea her was 

perfectly legal and valid and the groundi u iged by the 

applicants does not constitute a sufficient ground for 

review. 

.6. In the light of our discussions 
	

hold these 

applications are liable to be rejected, 	, therefore, 

..: 
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H 	Suprerne C6u.rtóf.Indjà, 
NEW D.ELHi.. 

SUPREME COUR1OF']ND.IA 

DATEO:- 2,09/95 

L1— 

keJ 	 T-hJ 	
SOCT 	3 

PTiTiONS :F. :5pECZA.L LEVETQ 'APPEAL •CIViL No489091-• 
	/9O 

a. 
he 	Judgment 	iandl, Qrder - dated ) ///9'f 

fL the 	
Cb-J 	h.irJ€ 	'9J 

flj (- 

1ednthe SUprerne. 	 uh~re dismissed 	LJlLiL. 

H th .Cött.nn2in1Q 

Yours faFt 	'ly: 

For 

i,c4 Ji& ç9iJH 

C 1 • 	 ___ 

H 

CbPYTo 	- 
RAJESPL (Ad,) 

Qtk' c:4 


